No.

HIGH COURT OF CHHATTISGARH, BILASPUR

NOTIFICATION

6797 / Checker Bilaspur, Dated 03" July, 2019

1T —6-2/2007

In exercise of the powers Conferred under clause (c) of sub-section (1) of Section

260 of the Code of Criminal Procedure, 1973 (Act No. 2 of 1974), the High Court of Chhattisgarh

here-by specially empowers (i) Ku. Leenam Bansode, Judicial Magistrate First Class, Bilaspur

and (ii) Shri Amit Matre, J.M.F.C., Mungeli to try in a summary way all or any of the offences

specified in the said Section.

BY ORDER OF HON'BLE THE HIGH COURT

t%a;{d Sank‘hlj)

(Neelam
Registrar General

Endt. No. 6798 / Checker Bilaspur, Dated 03™ July, 2019

1)

2)
3)

4)
5)

6)
7)
8)

9)
10)

11)
12)
13)

14)
15)

11 —-6-1/2007 (Pt.-I)
Section Officer to Registrar General, High Court of Chhattisgarh, Bilaspur, for
information.
Registrar (Vigilance/ I. & E), High Court of Chhattisgarh, Bilaspur for information.

P.A. to Director/Additional Director, Chhattisgarh State Judicial Academy, High Court of
Chhattisgarh, Bilaspur for information.

The District and Sessions Judge, Bilaspur/Mungeli for information & necessary action.
The Joint Registrar, S & A Cell / C.S.J.A., High Court of Chhattisgarh, Bilaspur, for
information.

The Additional Registrar (Judicial/ Administration/ D.E./Classification/ Checker) High
Court of Chhattisgarh, Bilaspur, for information.

Officer-on Special Duty-cum-C.P.C., High Court of Chhattisgarh, Bilaspur for
information.

The Secretary, High Court Legal Services Committee, High Court of Chhattisgarh,
Bilaspur for information.

The Accounts Officer, High Court of Chhattisgarh, Bilaspur for information,

The Deputy Registrar-cam-P.P.S. to Hon’ble the Chief Justice, High Court of
Chhattisgarh, Bilaspur, for information.

The Controller, Government Regional Press, Rajnandgaon for publication in the next
issue of the Rajpatra.

(i) Ku. Leenam Bansode, Judicial Magistrate First Class, Bilaspur & (ii) Shri Amit
Matre, J.M.F.C., Mungeli, for information & necessary action.

The Deputy Registrar (Confidential) High Court of Chhattisgarh, Bilaspur for
information.

The Court Manager, High Court of Chhattisgarh, Bilaspur for information
Incharge, NIC, High Court of Chhattisgarh, Bilaspur with a direction to upload this
endorsement in the official web-site to this High Court.

R:72at
(Neelam Chand Ssnkhla)
Registrar General
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No. 6830 /Checker Bilaspur, Dated 03.07.2019
I11-10-11/2000

In exercise of the powers conferred by Section 12 of the Chhattisgarh Civil Courts
Act, 1958 (Act No. 19 of 1958), the High Court of Chhattisgarh, Bilaspur hereby directs that the
Civil Judge Class-I/CJM, Sukma in addition to his place of sitting at Sukma declared shall also sit at
Konta for a day in every month.

The notification no. 3807/11I-10-11/2000 dated 13" May, 2015 issued by the High

Court of Chhattisgarh, Bilaspur so far it relates to holding Link Court of the Civil Judge Class-II,
Bacheli at Konta is hereby cancelled.

BY ORDER OF THE HIGH COURT

BIBMY,  z3.7.2011
(Neelam Chand Sankhla)
Registrar General

Endt. No. 6831 /Checker Bilaspur, Dated 03.07.2019
[11-10-11/2000

Copy forwarded to:-

1. Deputy Registrar-cum P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

2. Private Secretary to Hon’ble Shri Justice Prashant Kumar Mishra, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

3. Private Secretary to Hon’ble Shri Justice Manindra Mohan Shrivastava, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

4. Private Secretary to Hon’ble Shri Justice Goutam Bhaduri, High Court of Chhattisgarh,

Bilaspur, for information of his Lordship.

5. Private Secretary to Hon’ble Shri Justice Sanjay K. Agrawal, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.
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10.

11.

12.

13.

14.

15.

16.

17.
18.

19.

20.

21.
22.

23.

24,

25.
26.

27.
28.
29.

30.

-

Private Secretary to Hon’ble Shri Justice P. S. Koshy, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Sanjay Agrawal, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Rajendra Chandra Singh Samant, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Sharad Kumar Gupta, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Ram Prasanna Sharma, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Arvind Singh Chandel, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Parth Prateem Sahu, High Court of Chhattisgarh
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Gautam Chourdiya, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Smt. Justice Vimla Singh Kapoor, High Court of Chhattisgarh
Bilaspur, for information of her Lordship.

Private Secretary to Hon’ble Smt. Justice Rajani Dubey, High Court of Chhattisgarh,
Bilaspur, for information of her Lordship.

Section Officer to Registrar General, High Court of Chhattisgarh, Bilaspur, for
information.

Registrar (Vigilance/ I. & E), High Court of Chhattisgarh, Bilaspur for information.

The Principal Secretary, Government of Chhattisgarh, Law & Legislative Affairs
Department, Mahanadi. Bhavan Mantralaya, Atal Nagar, Raipur for information.

P.A. to Director/Additional Director, Chhattisgarh State Judicial Academy, High Court of
Chhattisgarh, Bilaspur for information.

The District and Sessions Judge, Dantewara with reference to your request/memo No.
1086 dated 24.11.2018 and memo no. 411 dated 15.04.2019 for information and
necessary action and he is requested to send the date for approval of the said newly
established link court.

The Joint Registrar (S & A Cell) High Court of Chhattisgarh, Bilaspur, for information.
The Additional Registrar (Judicial/ Administration/ D.E.& E./ Classification/Checker)
High Court of Chhattisgarh, Bilaspur, for information his Lordship.

Officer-on Special Duty-cum-C.P.C., High Court of Chhattisgarh, Bilaspur for
information.

The Secretary, High Court Legal Services Committee, High Court of Chhattisgarh,
Bilaspur for information.

The Accounts Officer, High Court of Chhattisgarh, Bilaspur for information.

The Deputy Registrars, (Confidential/D.E./Vigilance & LE./Works) High Court of
Chbhattisgarh, Bilaspur for information.

The Controller, Government Regional Press, Khairagarh Road, Rajnandgoan,
Chhattisgarh with a request to publish it in the forthcoming issue of Chhattisgarh Gazette.
The Assistant Registrar (Checker) High Court of Chhattisgarh, Bilaspur for information.
Section Officer/ Incharge, Court Manager/Vigilance/Protocol/ Works/ D.E./ Compliant/
Writ/ Civil/ Criminal/ Central Filing Section/ Supreme Court Section/ Library for
information

In-charge, NIC High Court of Chhattisgarh, Bilaspur, with a direction to upload this
endorsement in the official web-site of this High Court.

tl
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X-7- 24
(Neelam Chand Sankhla)
Registrar General
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No._ 6828  / Bilaspur, Dated the 03.07.2019

I11-6-1/2000

In exercise of the powers conferred by Sub-section (2) of Section 11 of the Code of
Criminal Procedure, 1973 (Act No. 2 of 1974) and in supersession of its previous Notification
No. 2733/ 111-6-1/2000, dated 31.03.2016, the High Court of Chhattisgarh, Bilaspur hereby,
appoints the Judicial Magistrate First Class shown in column no. (1) of the table below to be the
presiding officer of the Court of Special Magistrate established by the Govt. of Chhattisgarh
under section 11 (1) of the Code of Criminal Procedure, 1973 vide Law and Legislative Affairs
Department Notification no. 3403/21-B(C.G.)/2001, dated 04" July, 2001 for enquiry and trial of
offences under the Railway Property (Unlawful Possession) Act, 1966 (No. 29 of 1966) and
under the Railway Act, 1989 (Act No. 24 of 1989) arising out of the Railway Lands running
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-

through territories of Civil District shown in columns No. (3) of the said table with effect from

the date of his assuming charge of his office.

TABLE
Name of the Judicial Head Quarter Local Area
Magistrate First Class
1. 2. 3.
Shri  Vijendra  Sonwani, | Raipur Raipur, Mahasamund, Dhamtari,
Judicial Magistrate  First Balodabazar, Durg, Bemetara, Balod,
Class, Raipur. Rajnandgaon, Kabirdham (Kawardha)
and Bilaspur.
BY ORDER OF THE HIGH COURT
<Ry 2xtQ
(Neelam Chand Sankhla)
Registrar General
Endt. No.___ 6829 / Bilaspur, Dated 03.07.2019

I11-6-1/2000

Copy forwarded to :-

1
2)
3)
4)
5)
6)
7)
8)
9)
10)
11)
12)
13)

14)

Deputy Registrar-cum P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur,
for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Prashant Kumar Mishra, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Manindra Mohan Shrivastava, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Goutam Bhaduri, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Sanjay K. Agrawal, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice P. S. Koshy, High Court of Chhattisgarh, Bilaspur, for
information of his Lordship.

Private Secretary to Hon’ble Shri Justice Sanjay Agrawal, High Court of Chhattisgarh, Bilaspur,
for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Rajendra Chandra Singh Samant, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Sharad Kumar Gupta, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Ram Prasanna Sharma, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Arvind Singh Chandel, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Parth Prateem Sahu, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Shri Justice Gautam Chourdiya, High Court of Chhattisgarh,
Bilaspur, for information of his Lordship.

Private Secretary to Hon’ble Smt. Justice Vimla Singh Kapoor, High Court of Chhattisgarh,
Bilaspur, for information of her Lordship.
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